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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO: 1034 OF 2024 

 
IN THE MATTER OF  
 
K SANJEEV DOGRA                                                             …… APPLICANT 
 

-VERSUS- 
 

STATE OF HIMACHAL PRADESH AND ORS.                ..….RESPONDENT                                       
 

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025  ON BEHALF 

OF RESPONDENT NO. 11 IN THE MATTER OF K. SANJEEV DOGRA 
V. STATE OF  HIMACHAL PRADESH AND ORS. (O.A NO. 1034/2024) 

1. The present Affidavit is being filed in terms of the order dated 20.03.2025 

passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein 

the Hon'ble Tribunal held: “In view of averments made in the original 

application and the observations made in the reports of the Joint Committee, 

following 11 mining lease holders and 14 stone crushers are impleaded as 

respondents no. 5 to 29” 

2. That at the very outset of the present reply it is submitted that Mining activities 

in the State of Himachal Pradesh are governed by the Himachal Pradesh Minor 

Minerals (Concession) and Minerals (Prevention of Illegal Mining, 

Transportation and Storage) Rules, 2015,  Amended from time to time, framed 

under the powers conferred under section 15 read with section 23C of the 

Mines and Minerals (Development and Regulation) Act, 1957, wherein a 

complete procedure and manner regarding grant, operation and termination of 

the mining lease has been provided under aforesaid rules. For the better 

assistance of this Hon’ble Tribunal, relevant provisions, with respect to river 

bed mining, are reproduced hereinbelow:- 
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“ 2(w) ‘lessee’ when used in relation to a mine means a person to 

whom the lease has been granted by the Government, his transferee 

or assignee and in case of a mine the business whereof is being 

carried on by a liquidator or receiver, such liquidator or receiver and 

in case of a mine owned by a Company, the business whereof is 

being carried on by a managing agent, such “Managing Agent”.   

2(z) ‘mineral concession’ means mining lease or mining contract 

or permit or any other permission in respect of minor mineral; 

2(ze) ‘mining plan’ means a mining plan prepared under these rules 

and duly approved by the Competent Authority for the scientific 

development of mine; 

2(zm)‘Stone Crusher’ means Stone Crusher to be registered under 

these rules and shall include a machine which use metal surface to 

break rock/ mineral or compress material to reduce particle size for 

the manufacturing of grit/bajri or further reducing to the finer size to 

be used as a raw material for manufacturing reinforced or pre-

stressed cement concrete products or building material or for 

construction purpose, except pulverizing or grinding and crushing of 

rock for reducing size in a Cement Plant for the production 6 of 

clinker/cement; and converting rock fragments into sand without 

using conveyor belts. 

2(zo) ‘un-authorised mining’ means any mining operation 

undertaken without having valid mineral concession or permission 

granted by the Government or person authorized in this behalf. 

20. Rights of lessee.- Subject to the conditions mentioned in rule 19, 

the lessee, with respect to the land leased to him, shall have the right 

for the purpose of mining operations on that land to,- 

 (i) work the mine;  

(ii) sink pits and shafts and construct buildings and roads;  
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(iii) erect plant and machinery; 

(iv) use land for stacking purposes;  

(v) do any other things specified in the lease; and  

(vi) to sell sand, river borne bajri, crusher dust and ordinary 

earth/clay from the lease granted for the establishment of stone 

crusher.   

34. General conditions for grant of mineral concession.- There 

shall be following general conditions for grant of mineral 

concession:-  

(i) the Government may decide the mode and nature of grant of 

Mineral Concession under these rules in different areas i.e. lease, 

contract, permit etc. from time to time;  

(ii) no river or stream bed mining shall be carried on or allowed to 

be carried on within two hundred metres upstream and downstream 

of water supply/ irrigation scheme and within two hundred metres 

upstream and two hundred metres to five hundred metres 

downstream of bridge or the distances as specified by the Joint 

Inspection Committee whichever is more.  

(iv) the depth of mining in the river bed shall not exceed one metre 

or water level whichever is less:  

Provided that where the Joint Inspection Committee certifies about 

excessive deposition or over accumulation of minerals in certain 

reaches requiring channelization, it can go upto two metres on 

defined reaches of the river. (*Amended from 1 meter  to 2 meters 

and 2 meter to 3 meter vide amendment dated 26th September, 2024) 

(v) mining site shall only be handed over to the lease holder, after it 

is duly demarcated by permanent boundary pillars and certified by 

concerned Mining Officer; 
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 (vi) junction at take off point of approach road with main road shall 

be developed with proper width and geometrics required for safe 

movement of traffic by concession holder at his own cost and in 

consultation with Executive Engineer, H.P. Public Works 

Department; 

 

(viii) dumping of waste shall be done in earmarked places as per the 

proposals in the Mining Plans;  

… 

(xii) no mining shall be allowed near habitation, where it is likely to 

cause noise beyond the permissible limit and vibration problems, 

due to blasting or operation of machinery;  

(xiii) no mining shall be allowed where proper disposal of mine 

waste cannot be arranged; 

 (xiv) conditions shall be imposed that the concession holder will 

take adequate steps to control and check soil erosion, debris flow 

etc. by raising various engineering structures;  

 … 

(xvi) proper appraisal of the deposit for its qualitative and 

quantitative assessment shall be made in the form of Geological and 

topographical plans;  

Further Rules of 2015 provides, procurement of detail 

geomorphology and mine development  

PART-1  

DESCRIPTION OF GEOMORPHOLOGY AND MINE 
DEVELOPMENT  

A. In case of River Bed Mining:-  

(Mining Plan must be prepared in accordance to the Himachal 

Pradesh Minor Minerals (Concession) and Minerals (Prevention 
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of Illegal Mining, Transportation and Storage) Rules, 2015, 

Metaliferous Mines Regulation 1961 and other guidelines issued 

from time to time). 

 (1) Description of the River/Stream bed on which the mine is 

situated  

1.1 General:  

1.2 Name of river/stream in which the mine is situated:  

1.3 Drainage system:  

1.4 Type of drainage:  

1.5 Origin of river/stream:  

1.6 Altitude at origin:  

1.7 Geometry of the catchment of the river impacting the 

replenishment of deposits. Total area of catchment, Area of 

catchment up to the mining site. Profile of the river bed from 

origin to confluence. Profile of the river bed up to the mining site. 

130 Angle of slope of river bed near the mining site. Cycle of 

erosion at mining site (Youthful, mature or old). Width of river 

at the place of mining:  

1.8. The annual deposition on river/stream bed:  

1.9. The competency of river/stream at the mining site (i.e the 

weight of largest fragment which is transported by stream) 

(Attach a map showing boundaries of the mine, adjoining area, 

point of public utility in the area/nearby (village footpath, road, 

school, residential house, hospital, cattle shed, charitable 

building, water channel, cemetery/cremation ground, place of 

worship etc., any activity of the forest department in the area such 

as soil conservation works, nursery plantations check dams, 

taming of nallas/stream etc type of road viz National Highway, 

State highway, link road, village road, any bridge any water 
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supply scheme such as water supply tank, water supply bore well, 

Irrigation canal, water supply scheme gallery etc. boundary of 

nearby mine area, if any, the area susceptible to erosion and any 

other important feature).  

1.10 Meandering pattern of the river near mining site, including:- 

The level of High Flood Level: The level of Low Flood Level: 

The thread of deepest water in the meandering:  

1.11 Altitude of mining area (Give the highest and lowest contour 

levels). 1.12 Description of Ground water table in the mining 

area, before and post monsoon.  

(2) Geology: 2.1. The Geology of the catchment area:  

2.2. Local Geology of the area:  

2.3. The nature of boulders, cobbles, Sand etc.:  

2.4. The nature of rocks of the bank and their attitude: 

 2.5. Description of annual deposition with respect to geology of 

catchment area and other factors.  

 

(3) Reserves Estimate  

3.1 Percentage wise distribution of stone, bajri (Gravel) and sand 

etc. in the mining area. (A geological map of the area with 

appropriate scale of mapping, showing position of pitting, 

trenching etc. to be annexed)  

3.2 Estimate of geological reserves of each mineral i.e. Sand, 

Stone, and River borne bajri (Gravel): 

 3.3 Estimate of mine able reserves of Sand, Stone, and River 

borne bajri (Gravel) in the lease area. 

 3.4 Estimated annual deposition of the mineral Sand, Stone and 

River borne bajri (Gravel) in the river bed: to show that the 

annual replenishment of sand and associated minerals in the 
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mining lease area is sufficient to sustain the mining operation at 

level as planned for progressive mining for five years period. 

 (4) Mine Development and plan of progressive mining: Brief 

description of working method, development of mine 
(manual, semi-mechanical, mechanical)  

4.1 Development and production program for the first five years 

including precaution to be observed to prevent haphazard 

excavation, over exploitation, scattering of waste, if any:  

4.2 Year wise production; with details of saleable/useable 

minerals, mine waste and removal of soil cover, to be given with 

charts and graphs. (Year wise plans of excavation to be annexed) 

 4.3 End use of Mineral. Year wise details of consumption of 

material for captive crusher and for free sale.  

4.4 Details of road transportation of minerals to industrial unit 

and market. Give details of adequacy of road infrastructure.  

 

3. That after applying for a mining lease the applied area is inspected by the joint 

inspection committee as specified  under rule 10 of the said rules and thereafter 

on the recommendation of the joint inspection, as per the provision of the rules 

such as distance and other norms, the government execute lease deed in favour  

of the applicants. The relevant rule is reproduced hereinbelow:- 

10. Joint Inspection Committee.-  

(1) There shall be a Joint Inspection Committee in 

every Sub-Division which shall consist of the 

following:-  

(i) concerned Sub-Divisional Officer (Civil) - 

Chairman; 

 (ii) concerned Assistant Conservator of Forest/ - 

Member; Range Forest Officer  
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(iii) representative of Himachal Pradesh State - 

Member; Pollution Control Board  

(iv) concerned Executive Engineer, - Member; or 

Assistant Engineer, PWD  

(v) concerned Executive Engineer, - Member; or 

Assistant Engineer, I & PH  

(vi) Geologist or Assistant Geologist or - Member 

Secretary: concerned Mining Officer 

 (2) The Joint Inspection Committee shall conduct 

inspection of mining/quarry site. However, for the 

purpose of inspection, presence of atleast four 

members viz. Chairman, Assistant Conservation of 

Forest/Range Forest Officer of Forest Department, 

Executive Engineer/Assistant Engineer of Irrigation & 

Public Health Department and Geologist/Assistant 

Geologist/ Mining Officer is necessary and other 

members may issue separate No 14 Objection 

Certificate (NOC). The Chairman may co-opt any other 

additional members in the said Committee as per the 

site requirement. Provided that in case of excavation of 

brick earth and ordinary earth/clay in private lands 

having an area less than 5-00 Hectares, the Committee 

shall comprise only of the concerned Sub-Divisional 

Officer (Civil), representative of Himachal Pradesh 

State Pollution Control Board and Mining Officer 

concerned. 

 (3) The Joint Inspection Committee shall appraise the 

mine/quarry site and send its observation and 

recommendation to the State Geologist. In case the 
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area applied for mining lease falls in Government land 

or attracts the provisions of the Forest Conservation 

Act, 1980, the report shall be countersigned by the 

Divisional Forest Officer concerned. 

4. That in light of aforesaid rules/regulation, the replying respondent obtained 

Mining Lease (River Bed) and who are undertaking mining operations in 

adherence with all the applicable rules and regulations made by regulating 

authorities. Thus, the replying respondents are legal mining lease holder and 

cannot be punished for the illegal or unauthorized mining done by the person 

who has not obtained mining lease in terms of the above said rules/regulation. 

5. That the alleged illegal sand mining cannot be attributed to the replying 

respondent. It is worthwhile to mention here that even the replying respondent 

who are authorized lease holder are victim of the illegal sand mining, and in 

no manner is involved in such illegal mining.  

6. That the Joint Committee in its Final report dated 18.03.2025, made 

observations in response to the illegal and unscientific mining alleged by the 

Applicants. Majority of the Illegal mining cases detected by mode of illegal 

extraction/storage and transportation have nothing to do with the Respondent.  

7. That the Joint Committee raised the following issues pertaining to the 

activities of the Respondent:  

A. Non-demarcation of 6 Mining leases. 

B. Discharge of waste water containing silt. 

C. Installation of Dry extraction cum bag filter followed by cyclone in 
stone crushing units. 

D. Absence of retaining Structures. 
 

8. Para wise reply to each of the issues pointed out by the Joint Committee 

in respect of the activities of the Respondent are as follows: 

A. Non-demarcation of 6 Mining leases. 
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That the subject of Demarcation of mining leases comes under the purview 

of mining department.  The Mining leases in question are river bed mining 

leases and therefore demarcation of river bed mining lease is an annual 

exercise conducted by the Mining Department. The annual demarcation 

reports of previous years is annexed herein as ANNEXURE R-11/4. 

 

B. Discharge of waste water containing silt 
That the Respondent has installed a desilt water treatment plant for waste 

water discharge and the same has been verified by the Joint Committee in 

its Final report on page no.10.  

2.3.2. “8. It was observed during 1st inspection that stone crusher were 

discharging waste water containing silt directly and/or indirectly into the 

river. However, it was observed during 2nd and 3rd site inspection that out 

of 14 stone crushers, 13 stone crushers have made arrangements to desilt 

the waste water and also for storage for recycling by constructing earthen 

ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using 

channels for settling the silt followed by pond to store and recycle the clear 

water. ” 

         C. Installation of Dry extraction cum bag filter followed by cyclone in 

stone crushing units. 

             The dry extraction cum bag filter and cyclones are installed in dry-stone 

crushers to control/reduce dust emissions generated from dry-stone 

crusher. It is pertinent to mention, that the Respondent is undertaking 

stone crushing by way of wet stone crusher plants and not dry-stone 

crusher plants. Wet stone crusher plants produce stone aggregate and 

coarse sand through a water-based system that does not lead to emission 

of dust and air pollutants. The installation of dry extraction cum bag filter 

followed by cyclone in a wet stone crusher plant is unnecessary and 
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redundant.  The Respondent has also provided water sprinkling systems 

on the periphery of the stone crusher units to curb dust emissions. The 

same is an inevitable and integral part of the wet stone crusher plant. 

           D. Absence of retaining Structures. 
            That the Respondent is undertaking mining of stones accumulated on the 

river bed. Such operations do not involve any activity that may result in 

unintended ejection of rock fragments/ rock projectiles, potentially 

causing damage to property or injury to people and therefore do not 

require retaining structures. That the requirement/ need of construction of 

retaining structures is specific to the location of the mining lease. The 

construction of retaining structures where it is not imperative, may disturb 

the river ecology. It is need based and thus the same has not been 

constructed when there is no specific direction. 
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REPLY ON BEHALF OF RESPONDENT NO 11 

 
1. That the Respondent No 11: Om Stone Crusher Mining Lease Area was 

granted mining lease for an area of 4-05-88 Hectares situated at Khasra 
No: 350,351 & 352 Village/Mohal/Mauza Tipri/Lodhwan, Tehsil 

Nurpur, District Kangra, H.P. for excavation of building stone by way 

of the duly registered lease dated  29.10.2019 executed by the government 

of the state of Himachal Pradesh valid up to 28.10.2034.	
The lease deed of the Respondent No.11 is hereby annexed as 

ANNEXURE R-11/1.	

2. That the Respondent No 26: M/s Om Stone Crushers Village Tipri PO 

Lodhwan Tehsil Indora Distt Kangra H.P. is operating a Wet Stone 

Crusher that produces Stone Aggregate and Coarse Sand using building 

stones/ Bajra from the licensed mining leases. 

3. The said lease dated 29.10.2019 was executed in favour of the Respondent 

after due approval of the mining plan approved by the Govt. of Himachal 

Pradesh.  

The mining plan of the Respondent No.11 is hereby annexed as 

ANNEXURE R-11/2. 

4. The Respondent obtained Environment Clearance from the State level 

impact assessment authority (SEIAA) issued on 05.03.2019 under EC File 

No/ Identification No: HPSEIAA/2016/525-9046. 

The EC of the Respondent No.11 is hereby annexed as ANNEXURE R-

11/3. 
5. That the Respondent obtained the Consent to Operate (C.T.O) dated 

15.02.22 from the Himachal Pradesh Pollution Control Board which was 

valid till 28.10.24. 
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The CTO and fresh application of the Respondent No.26 is hereby annexed 

as ANNEXURE R-26/1. 
6. That the aforementioned facts with respect to the permissions obtained by 

the Respondent also stand duly confirmed by the report of the Joint 

Committee constituted by this Hon’ble Tribunal in the present O.A vide 

order dated 07.11.2024. 

7. That the Respondent is carrying out operations of mining /excavation at 

the allotted mining lease site as per the terms and conditions listed in the 

required permissions and clearances.  

The annual demarcation reports of the Respondent No. 11 are hereby 

annexed as ANNEXURE R-11/4. 

8. That the Respondent does not indulge in any illegal, unscientific 

mining/Crushing or transportation of illegally excavated mining material. 

The Respondent is undertaking mining/stone crushing operations in 

compliance with requisite standards provided by the regulating authorities. 

9. That the Respondent is carrying out operations of Stone Crushing using 

excavated stones from the allotted mining lease site as per the terms and 

conditions listed in the required permissions and clearances.  

10. That the Respondent has installed a desilt treatment plant for waste water 

discharge and the same has been verified by the Joint Committee in its 

Final report on page 10. 

11. That the Respondent is not undertaking any action resulting in diversion of 

river flow or causing any harm to the environment. 

12. That the Respondent is undertaking stone crushing by way of wet stone 

crusher plants and not dry-stone crusher plants. Wet stone crusher plants 

produce stone aggregate and coarse sand through a water-based system that 

does not involve emission of dust and air pollutants. The unnecessary 

installation of dry extraction cum bag filter followed by cyclone in a wet 

stone crusher plant will choke the filter and result in improper functioning.  
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13. That the Respondent has provided water sprinkling systems on the 

periphery of the stone crusher units and is using a wet process for the 

production of Stone Aggregate and Coarse Sand due to which no dust 

emission is caused.  

That the Respondent has constructed Retaining structures. The pictures of the 

same are annexed as ANNEXURE R-11/5. 

 
 

RESPONDENT NO.11 
 
 

THROUGH COUNSEL 
 
 

 
Place: New Delhi 

 
 

  
 

 
 YAGYAWALKYA SINGH &DIVYA SWAMY 

D&Y LAW CHAMBERS   
 A-131, Sector 46, Noida  

UP, Pin:201301 
                                                                                          Mob: (+91)8860050449 

 
 
 
 

 
 

  

Date: 26.08.2025
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